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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
UWAHATI BENC |

Original Application No. 221 of 2006.
Date of Order : This the 24th day of August 20006.

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman.

1.  Romomoy Bhattacharjee
S/o Late Rama Ranjan Bhattacharjee
Asstt. Accounts Officer,
Office of the Accountant General (A & E)
Meghalaya, Shillong. :

2.  Surendra Prasad Roy,
S/o Achinelal Roy
Asstt. Accounts Officer
Office of the Accountant General (A& E)

Meghalaya, Shillong.
’ .. . Applicants.
By Advocates Mr J. Purkayastha and Mr B. Sarma.
- Versus -
1. The Comptroller and Auditor General of India,
10, Bahadur Shah Jafar Marg,
New Delhi - 2.
2. The Accountant General { A& E), Assam,
Maidamgaon, Beltola, Guwahati - 29.
3. The Accountant General ( A& E)
Meghalaya, Shillong.
4.  The Sr.Dy. Accountant General (A& E)
Nagaland, Kohima.
. . . Respondents.
By Advdcate Mr M.U. Ahmed, Addl. C.G S.C. |
ORDER (ORAL) -

K.V. SACHIDANANDAN, (V.C)

There are two Applicants in this Application. Since the
grievances of the Applicants and the reliefs prayed for are also

common, they are permitted to espouse their grievances in a single

-
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Application jointly in terms of Rule 4(5){(a) of the CAT(Procedure)
Rules 1987. The Applicant No. 1 joined in service as a Clerkf’l‘ypist on
07.12.1987. Thereafter, he was promoted to the post of Section
Officer and finally promoted as Assistant Accounts Officer on
02.01.2006. Similarly, the Applicant No. 2 joined his service on
02.04.1994 as Clerk/Typist, thereafter, he was promoted to the post of
Section Officer and finally prompted as Assistant Accounts Officer in
the Office of the Respondent No. 3. The Accountant General (A & E),
Meghaiéya, Shillong vide or&er dated 31.07.2006 transferred the
Appiicénts from Shillong to Sr. DAG ( A & E), Nagaland, Kohima on
deputation basis much againstj their options. The Applicants have
been released with effect from 31.07.2006. The Applicants filed
representations on 01.08.2006 and 10.08.2006 before the Competent-
Authority and the Respondents did not respond ‘on the same.
Aggrieved by the said inaction of the Respondents, the Applicants
have filed this Application seeking the following reliefs :-

“31 To quash and set aside the impugned

order Circular No. 3620 dated 31.07.06

{(Annexure - 6.)”
2. Heard Mr J]. Purkayastha, learned Counsel for the
Applicants end Mr M.U. Ahmed, learned Addl. C.G.S5.C. for‘the'

Respondents.

3. Mr ]. Purkayastha, learned Counsel for the Applicants
submitted that as per annexure - 7, there afe vacancies in Arunachal
Pradesh and Mizoram and the Applicants could have been cpnsidered
in the said vacancies. Counsel for the Appiican.t further submitted that
he will be satisfied if a direction is given to the Respondent No. 3 to

consider the dispose of the representations dated 01.08.2006 and
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order as to costs. ;

3
10.08.2006 filed by the Applicants within a time frame. Mr M.U.

Ahmed, learned Addl. C.G,S,C. for the Respondents submitted that he

has no objection, if such a course is adopted.

4. Accbrdingly, this Tribunal directs that the Respondent No.
3 and/or any other Competent Authority shall consider and dispose of
thé representations dated 01.08.2006 and 10.‘08.2006 within a
period of two months from the date of receipt of copy of this order. -
The Applicants are directed to send a copy of the O.A. as well as copy -
of the representations alongwith this order to the concerned
authority forthwith. In the interest of justicé, t”his Court also directs.
that till the disposal of the representations, the impugned order dated

31.’07.2'006 {Annexure ~ 6) will be kept in abeyance so falr as the

Applicants are concerned and will be permitted them to continue in

the present place in Shitlong.

The Q.A. is disposed of at the admission stage itself. No

—~

( XK. V. SACHIDANANDAN )
- VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,: GUWAHATI BENCH
0.A. NO.22) /12006

SYPNOPSIS

That the applicants are citizens of India. The applicant No.1 joined service as a
Clerk/Typist on 7.12.87. Thereafter, he was promoted to the post of Section Officer and

finally promoted as Asstt. Accounts Officer on 2%.1.06. Similarly the applicant No.2 joined

~ his service on 2.415}94 as Clerk/Typist, thereafter he was promoted to the post of Section

~ Officer and presently he is holding the post of Asstt. Accounts Officer in the office of the

Respondeht No.3. The present application is being jointly filed against the order dated
3-1 .'7.06 vide circular No. 3620 from the office of the Accountant General (A&E), Meghalaya, |
Shiliong in pursuance of which the applicants herein stand released .w.e.f. 31.7.06 on
deputation basis in the office of Sr. DAG (A&E), Nagaland, Kohima consequent upon cadre

separation. The applicants were under legitimate expectation that in pursuance of cadre

“separation, they will be accommodated in their choice of office/deficit office. However to

shock of their lives vide circular No.3620 dated 31.7.06 issued from the office of the

- Respondent No.3 , both the applicants found released and sent on deputation in the office

of the Sr. D.A.G.(A&E), Nagaland, Kohima w.ef. 31.7.06. The applicants filedl
representations before the competent authority against such abathy towards them for not
allocating the office of preferences for deputations, where vacant posts still exists. Finding
no alternative the applicants have preferred the present applicantion. |

Filed by,

0&9& p (M/%@g/lar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,: GUWAHATI BENCH

BETWEEN
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0.A. NO.2 /2006

~Ramoma@y Bhattacharjee and another

...... Applicants

The Comptroller Auditor General of India and others

...... Respondents
INDEX
Particulars Page No.
Application - 4ol
Verification - 1
Annexure-icolly - | o |6
Annexure-2 - 1F g
Annexure-3 colly - 19 &40
Annexure-4 colly - R\ do él/\'.
Annexure-5 colly - ke
Annexure-6 - 99 4 20
Annexure-7 - 3 .
Annexure-8 colly - 29 do "SL'

.a‘\_‘ /“(
S el



"

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

0.A. NO. 32\ /2006

BETWEEN

1. Ramomey Bhattacharjee

S/o Late Rama Ranjan Bhattacharjee,
Asstt. Accounts Officer, '
Officer of the Accountant Genral (A&E),
Meghalaya, Shillong ’ ’

. Surendra Prasad Roy,

S/o Achhelal Roy,

Asstt. Accounts Officer, ,

Office of the Accountant General (A&E),
Meghalaya, Shillong

...... Applicants

- AND -
. The Comptroller Auditor General of India,
10, Bahadur Shah Jafar Marg, New Delhi-2

. The Accountant General (A& E), Assam,
Maidamgaon, Beltola, Guwahati- 29

. The Accountant Genral (A & E),
. Meghalaya, Shillong

. The Sr. Dy. Accountant General (A&E),
Nagaland, Kohima.

........ Respondents

: GUWAHATI BENCH

L



‘a

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION

IS MADE :
The present application is being jointly filed against the order dated 3137.06 vide
circular No. 3620 from the office of the Accountant General (A&E), Meghalaya, Shillong in

pursuance of which the applicants herein 'stand released .w.e.f. 31.7.06 on deputation basis

- in the office of Sr. DAG (A&E), Nagaland, Kohima consequent upon cadre reparation.

2. JURISDICTION OF THE TRIBUNAL :

The applicants declare that the subjie'ct matter of the instant application for which

they want redressal is well within the jurisdiction of the Hon’ble Tribunal.

3. LIMITATION :
That the application is within the limitation period prescribed under Section 21 of the

Administrative Tribunals Act, 1985.

4, FACTS OF THE CASE:
4.1) That the applicants in the preseﬁt case are aggrieved against the order dated
31.7.06 passed by the Office of the Accountant General (A&E), Meghalaya
etc., Shillong. The grievances of the applicanfs are common and the reliefs

which they are seeking are also common. Hence the present application is



4.2)

4.3)

being filed jointly as the applicants have a common interest in the matter.
The Hon’ble Tribunal may be pleased to give liberty to the Applicants to file
this application jointly in terms of Rule 4(5) (a) of the CAT Procedure Rules,

1987.

That the applicants are citizens of India. The applicant No.1 joined service as

- a Clerk/Typist on 7.12.87. Thereafter, he was promoted to the post of

Section Officer and finally promoted as Asstt. Accounts Officer on 21.1.06.
Similarly the applicant No.2 joined his service on 2.45.94 as Clerk/Typist,
thereafter he was promoted to the post of Section Officer and presently he is
holding the post of Asstt. Accounts Officer .in the office of the Respondent

No.3.

That the office of the Accountant General (A&G) , Assam , Maidamgaon,

Beltola formulated a policy for transfer/posting of common cadre officers in

the North Eastern Region. Wherein as per office letter No.1334-
NGE(APP)/104.95 dated .1 .10.90 the AAOs/AOs/Sr. AQs are to be posted to
the office of their choice as far as possible. If however, it is‘ not possible to
post them to the office of their choice they are posted to other offices on

rotation basis for a specified period.



4.4)

4.5)

.

That recently a circular on cadre separation was issued vide Circular No.
AG/Sep/Gr.’B’/2006/141 dated 30.3.2006 from the office of the Accountant
General (A&E), Assam, Guwahati. . In the said circular, the headquarters

office has decided to separate the common Group ‘B’ cadre from Section

" Officers to Sr. Accounts Officers in the A&E offices of the North Eastern

Region which wés earlier controlled by the Accountant General (A&E),
Assam. To implement the above scheme of separation of cadres of Group
‘B’ posts, all the present Group ‘B’ 6fficers (Section Officers to Sr. Accounts
Officers) avre thereby directed to exercise optioné. According to this policy the
concerned officers in the cadre ‘were required to exercise options and the

respondent authorities on their part would post them to the office of their

- choice. The said circular in connection with separation of common Group ‘B’

t

cadres was circulated by forwarding letter dated 5.4.06.
Copies of the forwarding letter dated 5.4.06 along with circular
on cadre separation dated 30.3.06 are annexed herewith and

marked as Annexure —1 colly.

That it was in pursuancé of the abovementioned developments' that vide
circular No.239 dated 21.4.06 it was further informed by the official
respondents that a revised op'gion form along with some clarifications was
furnished in connection with the separatioh '}of common Group-'B’ cadres from

Sections Officers to Sr. Accounts Officers. In the said circular it was stated



46)

4.7)

that officers should exercise their option latest by 27.4.06 positively. If no
option is received from the officers, they will be permanently allocated to thé
deficit office(s) on the basis of administrative convenience‘.

| Copy of the Circular dated 21.4.06 is annexed herewith and

marked as Annexure-2.

That in pursuance of circular dated 21.4.06, the applicants exercised their
options in the event of separation of existing common cadre for Group-‘é’
posts of Sr.AO/AO/AAQ/SO.

Copies of voptions forms are annexéd herewith and marked as

Annexure -3 colly.

That it is pertinent to mention herein that as per circular on cadre separation,
if an officer who has given preference for more than one office for permanent
allocation will be considered for permanent allocation as per his seniority and
option exercised by him. If he can not be accommodated to the office of his
first choice he will be considered for permanent allocation to the office
mentioned at Sl. No.2 and so on . If , however he can not be accommodated
to any of these offices as per his seniority and qption he will remain under the
cadre control of the Accountant General (A&E), Assam , Guwahati and
posted on deputation to the deficit office(s) till he is permanently allocated to

any of the offices mentioned in the option against the subsequent vacancy



4.8)

4.9)

arising in the concerned offices. In continuation of this objective, Respondent
No.3 vide circular No. Esttl/697 dtd. 17.5.06 sought from the

unaccommodated Group-‘B’ officers including the present applicants that the

excess persons in each cadre (Sr.AO/AQ/AAO/SO) who cannot be

accommodated in the ofﬁce of their preference against the required stréngth
of that office as per their senibrity, shall be posted on deputation basis to the
office from which number of apbﬁes is less than the required strength of that
office i.e. deficit office(s) and for which Group-'B’ officers were requested to
submit their option inv the prescribed proforma on or before 22.5.06 positively.

Copies of circular dated 16.5.06'alorng with 17.5.06 are annexed

herewith and marked as Annexure —4 colly.

That in pursuance of the Circular dated 16.5.06 applicants exercised their
options for deputation.
Copies of their options for deputaiion are annexed herewith and

marked as Annexure =5 colly.

That the applicants were under legitimate expectation that in pursuance of
cadre separation, they will be accommodated in their choice of office/deficit
office. However to shock of their lives vide circular No.3620 dated 31.7.06

issued from the office of the Respondent No.3 , both the applicants found



4.10)

- 4.11)

released and sent on deputation in the office of the Sr. D.A.G.(A&E),
Nagaland, Kohima w.e.f. 31.7.06.
Copy of the impugned order dated 31.7.06 is annexed herewith

and marked as Annexure —6.

Be it mentioned herein that despite having vacancy positions in other deficit
offices, the respondent authorities passed in haste the impugned order dated
31.7.06 which is in clear violation of policy for transfer/posting of officers. In
this regard it is worthwhile to mention herein that as on date there are
tentative vacancy positions in the deficit offices and effort was not made to fill-
ﬁp all the vacant posts. The respondent authorities could well accommodated
the applicants on deputation basis, which they failed to do so.

Copy of the circular dated 19.5.06 is annexed herewith and

marked as Annexure —7.

That the applicants beg to state that they filed representatiohs before the
competent authority against such apathy towards them for not allocating the
office of preferences for deputations, where vécant posts still exists.

Copies of the representations dated 10.8.06 and 1.8.06 are

annexed herewith and marked as Annexure —8 colly.




4.12)

4.13)

4.14)

That the réspondents by their arbitréry behaviour héve violated the
fundamental right of the applicants guaranteed under Article 14 'of the
Constitution. The Respondents should treat their officials fairly and in a non-
discriminatory manner. The applicants ére not seeking any preferential
treatment from the Respondents what they are seeking is the just and fair

treatment.

That the applicants have made out a prima facie case of arbitrariness and
illegality on the part of the respondénts in iésuing the impugned order dated |
31.7.06. The present case is a fit case wherein this Hon'ble Tribunal may be
pleased to suspend the aforesaid impugned order and the same has no
element of public interest or administrative _exigency. The balance of
convenience is in the favour of the applicants as. they are yet to take over
charge on deputation. Hence the applicants would suffer irrepérable loss and

injury if the interim order as prayed for not passed by this Hon’ble Tribunal.

That the applicants file this application bonafide for securing the ends of

justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1

Because the impugned order dated 31.07.06 whereby the applicants stand

released w.e.f. 31.07.06 to enable them to join in their new place of posting on
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deputation basis have been issued arbitrarily on extraneous considerations and as

such the same are in continuation of Article 14 of the Constitution.

52 Because the impugned order has been issued without any just and sufficient
reason. When so many vacant posts are lying and the respondents could easily
accommodate the applicants, there is no reason as to why the Applicants should be

sent on deputation basis dehors the options exercised by them.

5.3 Because the respondents have not followed any uniform principle as in the

circular of cadre separation in the matter of postings on deputation basis.

6. DETAILS OF REMEDIES EXHAUSTED:

That the applicants state that they have no other alternative efficacious remedy

except by way of approaches this Hon’ble Tribunal.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER

COURT:
The Applicants further declare that no other application, writ-petition or suit in

respect of the subject matter of the instant application is filed before any other Court,

~ Authority or any other Bench of the Hon’ble Tribunal nor any such application. Writ petition

or suit is pending before any of them.
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RELIEF SOUGHT FOR:

8.1 To quash and set aside the impugned order Circular No.3620 dated 31.07.06

(ANNEXURE-6). . ,

82 Pass such other order/orders as this Hon’ble Tribunal may deem fit and

" proper in the facts and circumstances of the case.

8.3 Cost of the application.

INTERIM ORDER PRAYED FOR:

In the facts and circumstances of the case, the Applicants pray that this Hon’ble

Tribuhal may be pleésed to suspend the .impugned order dated 31.07.06.

11.

12.

The Application is filed through Advocate.

PARTICULARS OF THE I.P.O.:

i) ILPO.No. : 2608 22602
(i) - Date : 0. %06
(iii)Payable at : Guwabhati.

LIST OF ENCLOSURES:

As stated in the Index.

—— Ty ¢
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VERIFICATION

|, Ramomay Bhattacharjee, aged about 42 vyears, son of Lt. Rama Ranjan
Bhattacharjee, resident of o harfoadn . B udabaali - A€102-9
do hereby solemnly affirms and verify that the statements made in the
accompanying application in paragraphs 241720 Rz LR L S a S
are true to my knowledge; those made in paragraphs “UbL..0.00 L 0L L0

being matters of records are true to my information derived therefrom. The grounds

urged are as per legal advice. | have not suppressed any material fact.

at Guwahati.

DEPONENT
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OFFICE .()l'f‘ THE ACCOUNTANT GENERAL (A&E), MEC]‘!ALAYA. ETC.,

"SHILLONG
Cireular No.Esrr)/16. : ! Dated -05-04-2006

Lnclosed please find a Circular along with a Fohn of Option in connection with separation of Common
Group-I3 Cadres from Scetion’ Officers to Senior Accounts Officers amohgst the Actounts & Linlitlement
OfMices of the North East Region reccived from the Officte of the Accountant General ( A&E), Assam, Guwahati,

The required information is to be filled up by each Section Officer, Assistant Accounts Officer,
Accounts Officer and Schior Accounts Officer in the préscribed pro-forma and the same he submitted to
estublishment-1 section on or before 18-04-2006 positively. ’

In_case the Option J'orm of (his office is not rectived the Cadre Controlling Authority will assumec that

the concerned oflicer has no option to.offer,

The cadre strength as on date in each of the cadres in cach of the offices is as follows -
4 . L

* Menio No.JisLSOC/Group-13/2006-07/17-79

Nanic of Office _ . SrAO | A0 | AAO | SO

AG(A&E), Assam . : . ' o 21 08 . 165 10

AG(A&E), Mcghalaya (including Mizoram & Arunachal Pradesh) - 13 03" 40 08

SrDAG(A&E), Tripura_ : - 06 0. {19 |02

SL.DAG(A&E), Manipur , : 07 02, |15 |03
LSrDAG(A&E), Nagaland ST —— e X 1 I I E TS KT

NOTI - (The date of sending option may be read as 25™ April 2006 instead of 15" April, 2006 in the

enclosed CCA’s Circular No. AG/Sep/Gri3™/2006/141 dated 30-03-20006.) o

R fi
‘ ' P : * Deputy Accouﬁ%&:@(/\dmn)

Dated - 05-04-2006

-Copy o~ .
. ] '
Sr.Accounts Officer/Accounts Officer
S1.No.  Name of Officers " Designation ) b Signature
l. Sri Arindain Bhatticharjee Sr.Accounts Officer : ]
2. Sri Amalendu Das ] Si.Accounts Offjcer i
3. StiPanna Lal Das - Sr.Accounts Officer :
4, Sri Ses Kanta Sbarma - St.Accounts Officer :
5. Sri Parbati Prasad Karmakar " Sr.Accounts Officer ’
6. Sri Simkar Paul : Sr.Accounts Officer »
7. Sti Y. Mannobi Singh Sr.Accounts Officer L
8. Sti Rathindra Kumar Das Sr.Accounts Officer "
9. | Sri L.Iboyaima Singh Accounts Officer -
10. - Sri Kanan Behari Deb Accounts Officer .
11. Sri Swapun Kumar Nath ] " Accounts Officer - i B
15 Sri Moti Lal'Sinha Accounts Officer '
13. Sri Tapash Chakrabarty . Accounts Officer
14, Sri Ph. Jugindro Singh _Accotnts Officer
15. - | Sml Veronica Lyngdoh ~ | _Accounts Officer
16. Sri Prasanta Dulta . Accounts Officer
it
R
i
i 3
I
g
i "
it .t
21

. | AIREXUAESS) ) (

K

/
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. ¢ i i
2 ;
- :
. “Assistant Accounts Omcer?Scction Officers l
SLNo Name of AAO/SO Scction Signatitre
[0) ) ) B
1. Punkaj Dev Choudhoury, 8.0. | Esti-l ;
2. Mihir Kanti Das, AAO DA Ccll
3. Ashish Bancrjee, SO | Record-1 E
4. Ramomoy. Bhattacharjee, SO | Record-11 i
5. “Devashish Bhattachirjee, AAO Old Rec/APAC :
6. ~Ashim Kr. Saha, AAO PAO : !
1. thvnpnl Deokota, SO T™MC ~ ; B
W »'\llhyll‘%ll(.hl (,hnudhnury AARO ITA :
9. Shovan Kr. Kar, bO ) 1ITA ; K
10. ‘Manjita Roy Choudhoury, AAO 1 Conf.Cell )
1)L | _Alok k Kr, Chnkrabnily, SO Tronmury - B i
12. Arun Kumar Nath, AAO Pension
13. “Madhabi Deb, AAO MG-1 ;
14. D.Issac, AAO MG-II_ ! .
15. Ashit Dhar, AAO : , MLD ¢ jf’
16. =4 Surcndra Prasad Roy, AAO 1 MPF-1 | i
17. { Rajesh Kr. Rasaily, AAO MPF-II 5
18. Kumar Karki, SO MPF-COM. .
19 Sukesh Ranjun Deb, AAO MZ-Book
20. Ramesh Kr. Biswa, AAO AP-Book
i Thomas Sebastian, AAO Megh:Beok
22. Haukholam Tythul, AAO MZ-Appro.
23. BRoles Wahlang, AAQ AP-Appro.
24. Haline Roy Nongrum, AAO Megh. Appro.
25. Steven Josper Swer, AAQ I M7Z-VILE
26. Scbarius Nangbah, AAO AP-VLC
217. Keshab Gupta Roy, AAQ Mt_:g}ll_{_\_/l,vc . ~
28. Krishna Basi Das, SO BDP Cell
29. Mandira Purkayastha, SO APC-l '
30. ‘Biswajit Dutla, SO APC-11 ¢
131, Pijush Kanti Sur, SO MC- '
32. Dipali (Mandal) Das, SO, MC-L !
133.. Ratan Debpath, SO MZC-L
34. Utiam Kr.Saha, SO MZC-II
| 35. Partha Pratim Choudhoury, AAC MZC-3:
36. 1 Abhijit Biswas, SO APW
37. 1 AjitKumar Deb, AAQ - MW
38. Ainil Chakrabarty, AAQ 1 APEF - )
39. Sri. Hitesh Ch. Kalita, SO ME_ ;
40, Shipra Qhosh, AAQ MZAC -
41. Sumitra Dey, AAO MAC | i
42, Dhireswar Boro, SO Treasury F
43, Pradip Kr.Das(l), SO Inspection.
44. Sunjoy Rn.Dey; AAO, (grs/Ficld)
45. Nilodhwaj Mishro, AAO
40. Sadhan Paul, SO %
47. Adhir Chakrabatty, AAO Secretary to AG
! s ¢
) {
t ol
¢
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S OFFICLE OF 'J‘HL"TA(.‘.(‘,OUNTAN'J' uuNun/f\L(A&l::) ASSAM. GUWAHA']

; ' (,ncul.u on (,.:du Separation

Circular No. /\G/&,p/(n B’ /70()0/]4] ; | Dated 30/3/2006

1.

V.

V.

VI

VIL

;. . 1 ; E
Headquarters office bas decided to scparate the common -Group ‘B’ cadre
from Section Officers to Sr. Accotnts Officers in the A&E offices of the N.E.
region s hither. (o controlled hy the  Accountant (:cnuni(/\&l )y Assam,
Guwalyiti. :
The ()[hu,s to which the staff may cxercise their one time oplwn arc the A&E
offices“at Assam, Meghalaya, Manipur, Tripura, Nagaland and the newly
createdoffices of Mizoram and Arunachal Pradesh. "
The sqmm(mn of Group ‘B3° (,adn,s would be in acundancc with the
followmg criteria :- =
The cxxslln[3 staff may be allomtc,d on permanent posting against the required
streng(h on the basis of the senior ny of the officers who have excrcised their
option: for allocation to such offices, irrespective of ‘their base:office.
If theinumber of optees for a particular office is more than the: required
strenglh  of that officc, the cxcess persons in cach  cadre
(SAO/AOIAAQ/SO),who can not be accommodated in the office of their
pr cfcwncc against the required strength of that office as per their seniority,
shall he posted on deputation basis 1o the office for which number of optees is
less than: the required strength_of: that office viz deficit offices. If sufficient
voluntéers are not available for such posting on deputation basis, the junijor
mosl pusom in excess of required strength in cach cadre: shall be sent to
deficit office on (Icpululmn basis, No willingness shall be riceessary for this
purposg bul deputation allowance shall be payable. llowcvu they may be
asked o give their preference for such posting mentioning the names of deficit
offices‘and as far as possible they:may be posted to such deficit offices on the
basis of their seniority and preference given by them for tlns purpose. These
persons ‘shall be posted to the office of their choice on the basis of their
seniority on availability of subeeq‘uent vacancies against the required strength
n such. offices. The surplus optees shall also form part of Hm cadre of their
office for which option was u\uuscd by them.
If the:number of optees for a particular office is less than the sanctloned
suuu:,th of that office all the optees shall be allocated 1o that office. The
Jcmduung, vacancics shall be filled-by deputation of surpl'us oplees as per
guxdelmes laid down at V above. ‘The vacancies arising due o repatriation of
the deputationists 1o the office” of their choice will be : filled up by the
concerned offices as per provisions contained in the Ruuumnun Rules for the
concefned POSLs. : :
The promollons to Group ‘B’ posts aitu the separation of cadm shall be made
by théiconcerned offices from amongst the cligible officers of their office,
HOWCVCI in surplus ofﬁces no further promotlon will be made ull all the



VL

IX.

surplus optees posted 1o deficit offices o1
inthese'offices, - ' Lo
Direet” recruitment.

1 deputation basis are accommodated
. L . .

‘ will -be done i the deficit offices V(‘ml){ against the
reqiisition alrcady placed/to be placed (o Stafl Sclection Commission.

With 4 view to iimplemeit the above scheme of separation of cadres of Group
‘B* posts; all the ‘present Group ‘B’ Officers (Section Officers to Senior
Accounts Officers including those on’ deputation and on foreign service) of
this office are heiebby directed:to exercise their optionsiin the enclosed
“FORM OF_OPTION”  and :submit. the same 4o the Senior Accounts

- Officer/Admn. of ‘(his'office by 15™ April, 2006 positively. He should-also

prepare a list of officers on leave and ensure scnding of* this circular with
‘Option Form’ to them by Registered post. '

i

St. Dy. Accountant General (Admn.)



™y

I‘ORM (}l ()l’H()N

-

In the Lvent ol sq)ualmn oI wslmg common cadre for (mmp “q pn i of

(Sr AO/AO/AAO/SO) ()f the A&L ofﬁces of the lndldn Audll & Au,()unls Depal tment -

loc.x(cd in the Nouh Lan l Shn/ bmt/Mq \
........ wmkm;ﬁ m Lh(, olflu, of the . 4
................... as ..;...;.'.,..'...vf..........{........'.'i.‘..(dcslgmuon), knowmg, fully that

the ophon SO cxuuscd shall be ﬁndl and no lu:lhu change in thc ahovc, option shall be

allowed in any ‘case, do heleby opt to be ﬁnally allocated to the followmg office(s) in

order of prcferencc

10fﬁceofthe.;.._._...........‘,.........;.........-...,...; ........................ f ...................
5
2. Ofﬂceoithe .....................
................... and"':s{() on
(Sig’naturc)
Date.............. Name......oeo..o b -
Station........... :  Designalion........;}.......; .....
OO the.. oo
Employee No...............cc..cooiiin
;.
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omm OF 'm_L ACCOUNTANT GENERAL (A&E), MEGHAUAY A. ARENACHAL
PRADESH & MIZORAM::::SHILLONG-793 001

i

Circular No. 239 . . | '.::f- " Date : 21.04.2006

In commuatlon to lhxs of’ﬁcc Circular: No.. Tsl( I/I6 dated 5.4, 7006 and No. 206 dated

97 .1.2006 wbmdmb ‘option i coméction wnlh the separation of common . (JIOU]) ‘B cadres from

Section- Officers to. Sr. Accéunts Officers, it is informed that Hars. office 3a9 furnished a revised
option form alon;, w1th the followm[, clanﬁcanonv -

, : I No a(lcl///ona/ /ros( is- ficing um!cd /0/ the newly creaied r)///((' of M//u/am und
AIHH(IL/I(I/ Pradesh. Offices will be: accommaoduted 1o these u//lccs agamst the extsiing

sanctl(med strenglh dlready cncu/ated by BRS wings of Hgrs. ojltce on the buasis of their

optmn or orlwrwzse
- \

ST /1() A0, AN and SO will be o ealed Jour separate cadres ano/ ratio af ¥0:20 in Sr.
AO/AC and AAO/.SO wzll be mamtamed whlle separating these cad/ es.

o

3 An O/f cer who has given preference /()I mmc than one office fm permanent- allocation
will be:considered for permanent allocation as per his seniority and option exercised by
him: If he cannol be accommodated to the office mentioned ar SI. No. 1 of the option form
he w:/l be-consider: ed /()1 permanent. allocation 1o the office mentioned at Sl. No. 2 and so
on. If higever, he <a/1lm/ he aceommaodateed to-anv of the above u///(( s oty per his seniorify
he wz// be p()sted o deputatzon 1o lhc deficit office(s) till he 1s /ma//\ a//uca/ac/ 10 any of
the off ices ment:oned in the option.

4. It has a// eud\ /wen /mldc clear in tie poh(\ for separation of cad/u thar final allocation
of Omup B ()///cen he/()ngmg 1o common cadre shall e madié strictiy on the basis of
their wnml/lv-curn opn(m exercised by Ihem zfrespcc(/ve of their hasc ()//IC(,

S ()///u /‘\ shonld (\(I{l\( IIuI/ n/muu Iult'sl Dy 77 IM 2000 /m\mwlr It has heen made
clear that. if no option is received from the officers, they will he /w; manently allocated 1o
! the deficif offi ce(s) on the basis of admmzst/alzve convenience.

' _ A copy of Tevised opmon f01 m-received from Hyrs. office is cnculatcd to all the officers for
noccs.,ary action. : :

H
:

oo

H S - ‘
_ by. Acdountant, General (Admn)

Memo No. Estt. I/SOC/Gr. B/2006-2007/240-245 S Date : 21,04.2006
“Copyto: | |
1. Secretary to AG(A&E) I\/leghalaya etc. Shlllong.
2. Steno to DAG(Admn) , d
3. Stenoto DAG(AE & VLC) . - A B 3
: 4. All &y AOs/AOs//\AOs/SOs - © .
5. Notice Boards. '
0.

E.O. Bool C ; o ; ( vl
o R ORRE:
- f S : - Lsmbhshmcnt Officer




Date: .......c.ccooooveiin. : AR
Station: ... il , : ¥

N

i R N
1%
; |
. FORM OF OPTION !

In ﬂre chnl of separulron of cxrslmg common cudre lor (xroup “B” posts of

-(Sr,AOJAO/AAO/SO) of- -ﬂle ClVll A&T -offices -of the ]ndmn Audrl & “Accounts - - -

Dcpnrlmem . localed Toin 1he, North Easl_, 1
,Slm/Smt/Ms....... detertesiasieiirirassasttrensasisissesasnssssasns sassseieesseneteteianas coonn
working in the oIIrce ofme ...... teonsasaasans
as (desrgnahon) knowmg' fully that the -

option so onrmscd .shull bc ﬁnul and no Iurlhcl change in the oplion qhull be allowed: in
any case, do hereby opt to. be ﬁnally allocaied to ‘the followirg. oﬂnce(s) in order of
preference. '

1. Office ofthe sessneanes ....... dieveeene tereessetetetettdierenteniieaeanes .
2. Offico ofthc Cestsebenisasstesennens e sasahens saaeennneneraesseseensstsanes hreeaenenas
and s0 on. o -

(Signature) .

Designation : ..................... ... ..

Em’;‘)'.loyeeANo,



o ' AWEXUREG— gc@[%

g™

FORM OF OPTION

‘In 1he event - of separauon ‘of exxslm;; -common cadre for Group “B”» posts of
e e ..m(SrAO JAO/AAO/QO) -0f-the--Givil -A&E--officas - of the Indian Audif-& Aceounts - -

Departinert Jocated  in the North East, 1
Shri/gmt. /Ms..::.....‘t.g.\: \DQ(\ pR B SAD R L SO
N\
- wokag m“lhe office of the: RU\ Q{.\Ag\l\qﬂkmh\ ‘SI’“LDO\:Y
as JJORRL QQrCU’\'\‘\{&\Eh\("L' (designation), er)wm;7 fully that the

opilon 50 u.uuscd shall be {ingl and. no further- Lhan;,e Andhe option shall be allowed ig

any case -do hereby opl 1o be ﬁnally allocated 1o the following office(s) in order of

preference
1 Oﬂ"nee oflhc. RQ\Q{X"%):>\V\ ...... ‘k Ko\ . 0‘ ........ gk\w(\ N
2 ()fﬁce of the \b .................... ettt rie it eenan,..
and 50 on
(Signalure) %\)
| | eS8 SUREVDRY PRAaRY Ry
e _ | | B ‘Desigri-al'ion: Q‘Q\b

v : £ ILE e a 2Ny
; EmployeeNo.h..L.f.......,............... .
Date: Q" QA\[ 100 ' ! -

Stzmon 3&4\\ Llo \\‘\ U\

t.

!
uz"' ’

\ RN

! oy {)1 -
\,b\"\\ o Y,

¥ g (

(-
i

-ﬁ



FORM - OF OPTION

In: 1he event of scpmmlon of cxmmg common (.ndu, for’ (noup “I3

37 posts of
S (Sr.AOJA@/AAO/SO) of 4116 -le A&E ofﬁoes -of “he - Jndmn Audu -&--Accountg - o
Deparlment located in - - the * North. East, I

Shn/ﬂmt’ﬂ?\ﬂ' \R CL’YY) amo /) )[l Rc@ﬂ {’js&?j/f«(. ...........................

vorkmg, in the office of the .. ‘ 6:(4 ( t’) LK), ZW& W@ﬂvf/\ s, M&U«?

%H /IT.V.O.C. s, sz E.L7L ..... (desig nation), knownn[, fully that the
" option so excrcxsed shall be :hnal and no furlher change in the ophon shall be allowed i in

Any .case, do| hereby opl 10 _be fmally allocaled to the fo]lowm;D om

ce(s) in order. of
. plufcrumc -

i

2

.

----------------------------------------------------------------------

nnd soon, '

e
b« !
(En;anatwe)

Lo U Nane. P\F‘cMOMO\/ f%HATTF)@km RIEL
E . ' J)esu,mmon A%H AMUQ g,(“uy& @(B)Qm
oL e Q/u’?t\x A (n (44 QL) W‘)M&W«/\ el
lm)ln e No, V.o e L0200 22¢
Ddl(‘V{() L//OC ; . Y & . "
Station @c 0 e v : '




‘Memo No. ESiI-I/S(:.?C/‘(.h'OUp': ?13;.’7_'2_:(_)'.06.-()7/698%

,,,2/ - )

QQQEXURE—S*A Lo 9/ A

Ol«Mu on 1111« /\( ' UUMAM GIENK R/\l (A&I()Ml( rHAl,/\\ AN 1(_‘ %
- ' ’ - SHIL I,UNt."'

Circular No.Estt-1/697 Dated : 17-5-2006

"The (,Jrcular (Idlcd l() 5 2(!()() alonL wnh

a 101111 01 Oplian Jm (Icpu!amm in
N‘pco( of surplus (mmp

‘li Ulln.m received’ lmm ihc Ollice 0] the /\owunl

anl General
(A&I ) Assam,. (ruwah.m 18 cncul:nul to all conccmcd

The conccmcd (nmlp ‘B’ ()ﬂlcuq 0! this. ollice arc re uu«lul ln submit their
|

optlon n lhc plcscubcd plolouna lo let 1 seulon on 01 l)CiO]C 22-5- 2006 posmvclv

Sd/- . ’
.l.)cp_uty Accon ntant, G('nér.nl (A(lmn)

Dated 2 17-5-2006

Copy to:- -

1. The concerngd. Gir. ‘I3* Officers,
)llxlnncnl Officer
;"
i
i
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. | l /
R o mcMCh ()F'lll\« ACCOUNTANT GENERAL, (ANH),MI!( HALAYA B o | 2,
: SRS S SIBLONG-798001 L : ! '
~d, e ‘. ) . : L . . e
Circular Nn 1(20 ' ‘ v : 4 Pate : 31/7/2006 r/
ot RN T ’ ’
‘ Conscqucnl on the ‘sepatation of llu,\(noup W Accdints & l'nlltlcmchl cadreséin the Nl‘
i ‘Region hs-per policy ot Cadic Separation mutd under Circular No. AG/Sep/Gi.' 13’ /?(l(?()/lfll date}
|30/3/2006 read with Order:No. AG(A &), /}sqam Ciuwahati Orders Nos. A(l/\up/( l} 12006/04,
A(l/\cpy(hr-‘n /2006/65 and Nu. AGISep/Grt I3 2000/600 dnted 2807120006 the, Inllnwm[ Cironp 13
‘ ofllcels are hereby transferred and posted to le oftice(s) as, shown b(.low , l
R T I R IR YRR ‘oo
' (Ll he officers who are allocated/posted fo an'office ulhu than this office ledl]d lCIL«lSL(l w.c.l.
{21077 OGEANT Lo chable theh Lo join in Ihcn‘ new place of pasting, - E ; : ,\
i | oo (e ] '
| The transfers are in the public interest. - P T T i\B
Lo Vo ol ’ | . 1y ' oot ' b :
E I . S Accountds ¢ l'l'icc.r//\cumm.(.«,:.(.)I'I‘iccr :
GRe | T N BT Ofeers T  Tinee of postig conseduiont | T Rémivies T
. “apon endree s&paration Ofo
i AL ‘ 'rncA(;(A'&.l«:S'/sr.[)‘M‘:(A&IQ) .
M| ) ) T
1. | St Amaleidu Das, SEAO | Dffice  of el A G. (A&R); | Permanently allocated
et | Moghaliya, ShillDg e
2. | S Panma Lal 1:):“.@;-';’23?-%'() Office  of e ATEA&L, | Parmagently atocated,
N Assam, (JL'.\’Y.“_'.‘S\[' e e
3. SH Ses Knnia .Shnnn,{ SrAQ Office of" the™ AGALE), | Permanently allocated
| Mcghalays, \In\l(mb e
4, \ns(\nk'\l Pmll Sx /\() 1 Office  of the A.G.(A&I), | On deputation basis
, ‘. Mizoram. . ! ::
5. | Sei Y. Munaobi &mp,h. SEAO 100fice of {he Sec DLAGUA&LL), I’crmn[gunl.ly alfocated!
Munipur, finphal |
6., | Sri Rathindra Kuar Das; St.AQ Office  of the A, . (A&, | On deputation basis
R : S ‘Meghalaya, Shillong . . v
-~ 7. | Sri Lolboyaima Singh, AO AOMce  ¢F the  AGAA&LYY), | On deputation basis
(S ; 8. | Sri Kanan Behari Deb, AQ ' Officc  of fhe  A.G(A&D), | Permanently atlocated
5 : 1 Assam, Guwahati : :
9. | Sri Swapan Kumar Nath, AO Officc  of the  A.G(A&FE), | On dehutation basis
‘ , Meghalayy, Shitlong ‘
10.{ Sri Moti Lal Sinha, AO Office of the A.G(A&E), | Permanently allocated
o . Assam, Guwahati : N
1.} Sri Tapash Chakrabarty, AQ Office of the  A.GA&E), | Permancntly allocated
N e e | A, Gwahali i .
12,1 Sri Ph. Jugindrea. Singh, AO Office of the S, 1.A.GA &I ), | On deputation basis
U Nagadandy Kol ‘o
13, Smt: Yeropica Lyngdoh, AO Office of the A, G(A&S), l’crn\.;:'u"n(':'rlll.iy‘ulldc:ﬁcd o
N : Meghalaya, Shillong ,
14. | Sri Prasanta Duita, AO Office of the Sr.D.A.G.(A&E), | Pernifnenty allocated
dripuca, Agartala, S U NS
. ! . ! !
|

L8 1 . 3

 Released on 28/7/20006 Iu Join 1TL Shillong, :
. [Aulhortly A(J(/\&L), Assam’s Order No: Admn.1/7- l/l)«,pln!l‘)‘)S 99/1301 dated 21/7/200(;]
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| 2 i i % :
Assistant Accounts ()lllul/%u(um Ollicers |‘ IR !
) . l’z\nI\m I)w C Immlhmuy. 8.0, ()Hlu, of il A (A&I ) iL um.uun(ly niloeated
A | Meghalaya, blu\i_lgmb . ‘ .
£ 16. 4 Miliir Kdnl( D'\s /\/\O - “Oifice of ihe A.GL (A& ),I I.’crnmncntlly nllocul,cd
o o Meghadhya, Shillong y '
.[ '_"—_17.*: ~Aslnxl\|l;luncgcq, s,u - 1 Ofice  of athe A. (J (A&.I )’i W||| umlunuu in |)|'c';cnt,
L : 1 ' L ] |Ivlcg,,lmlay.l Shl]lon;, | placc off poslmp, i)
| : Co L 1 Wispoma) af OA "Ho. i3
- o / | andl'15) b2 2000 br Illfm;,_
L b o g of 1I|,||1hq||<) ]
’ I8, Ramomoy ,Bha[!achéujcc, AAQ | Qffice of the:Sr. D:AG (A&L),‘ On dq)umuon basis
d o , | Nagaland, Kohima |
19, agfevashish Bhattacharjee, AAQ Office  of the AG(A& ),, Per m,uu,nlly allocated
L s .| Meghalaya, Shillong 3 A
- 20.°| Ashim Kr. Salta, AAQ ) O“ICL of lh‘(, AG. (A&I D) l"cn'l'nanchﬂy localed 3
el ‘M"U‘“l"}’“ N ””“"b ' R
214 Rajynpal.Deokatn, S0 e Qlfice of i the A, ((\&l ), Ijg;l'lll{nl|t:li{2l|y allocated
e o .. Mq,hdlayd bln(lon[, S N
it~ 22.)| Sabyasachi Choudhoury, AAQ | Office - of ‘the ™ A.G. (A&E), || Will continue in preserits
T R . o ,ML[.,h:!'«lyd Slullmw L place nf posting il
i ' | S P dis spasal | ()l OA Mo, 143,
i I and 151 df 2()()6 or llllmg,.
o . ' L s L of status duo.
Sof 230 Shovan Ki Kar, SO . _' Ol[u,c Lol the’ ALCR(A&T), l’(,lnmnullly allocated
| v | A,smm {i}_\'w(ih.ih ' ' ;
|24, Ii\/lt:mjiluI Roy (‘.fh(.u‘ull;l\mu"y, AAO. 1 Office  of | the AL (/\ &I )' vl’crrrmncnlly allocated
: E : o |Mq,lm|.1y.u Slilll()llp o Tt .' ! ‘
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- OFFICE-OF THE ACCOURNT
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Urcuhr No. AG/Sep /Gr. J —L"CCC,’SS Dated; JQLJE

G
‘B* officers—Ioy nTommhon —Howovex

Sep/Gir. ’B’/ZOOG/ZS dt. 1( 05.2006,

r.u.b}_wzuldtec. 1o the concerned

i uoluul position wil] hc known only uftu

' compIe_:lmn of process. —
- t'Nﬂth’\'-Oi--”H}Tﬁ@--' S;Au,mqu—]/\munm o —7\-!"11.(-,-?" T TSeclion , ;" ;
o Offieer officer Accounts—-Oftiger - == S
— Olficer - - :
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;AH—eoncerned Gr. ‘B’ C_)fﬁcers

,W"




S~

i
i
|

A

zd/‘

o? 0R.R006
To
The Accountant” (‘cncml(A&l ), :,
Assam Beltola, (JUWLlhdll C ’

Sub:- SCpi\ldllOl] oerup B’ Accounls & Entitlement cz\)drcs in ti?‘c North East Region.
Sir, ' :
In mv'lmg, a 1ef01 ence to AG(A&E) Assam circular No. AG/Sep/Gx "B’/2006/65
dated 28/07/2()06 ['am lo sl.llc that conscquent on the scparation oFGnoup ‘B’ Accounts
& Enllllement CddICS in"the North Easlcm region | have released and dnecled to _jOlI‘l the
office of Sr. Dcpuly Accounlanl Gcncml(/\&L) Nagaland, Kohnma o

In thls connccllon Tam to state here. though I have opted to be allocated ﬁnally in

the O/o the AG(A&E) Meghalaya and with first preference for dcputalion to the O/o the

'AG(A&E), Arunachal Pr adesh and second preference in the O/o the AG(A&E), Mizoram

incase 1 could not be accommodalcd lo lny office of preference. Con(rary to my option, |
have been postcd lo. lhc O/o the Sr.' Depuly Accountant Gcncml(A&L), Konima,
Na;,aland lhoug,h lhc;c cxxsl 10 AAO posl in Arunachal Pm(lcsh and 9 AAO post in
Mizoram office as per A(:(/\&l 1), Meghialaya cle, .Slnllnnz, circulart No FSOL1/320 dated
206/04/2006. As per AG(A&E) Assam Circular No. AG/Sep/Gr.’B’/2006/65 dated
28.07.2000 lhc list (lcplclln;, the officials transferred and |)()xlu“<m deputation hasis
clearly indicates that out 10 AAO posts in /\llllld(,hd] Pradesh only 4 AAOs has been
posted and kwpmb vacant () AAO posts; /\lso in the case of Ml/ouun oul 9 AAQ posts
only I AAQO post is [illed up on deputation basis. Therclore itis wndcnl from the above
that my poslmg, in the ()ﬂ'u:, of the Sr.. I)/\(‘(/\&l ). Nagaland, Kohnm,n is against the
oplmn c,\uuscd hy mc 1mpltc, of the ldcl that vacant post cxists i Arunachal Pradesh
md Ml/Ollel WI]CIL I havc oplcd for dellldllOl] ’

In vww of the “above, 1 am (o request you kindly 'nllm.m o the olfice of my

preference [01 deputation whcnc vacant post still cxists. ;i.

Ihanlxmg, you in mlt-u,lpulmn.

i
:
+i

t Yours faithfully,

’fl ’\

QMBX!?@&@%
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for favour of your sympathetic and kind consideration please. .

52

To

The Accountant General (A&E) Assam,
Beltola, Guwahati-29

Ilnoug,h the Sr. Dy. Accountant General (Admn)
O/o the A.G.(A&E)Assam, Guwahati-29

Sub: - Transfer on deputation to the office of the Sr. DA(,(A&L), N;agaland,
Kohima. '

Sir,
With u,[uc,ncc Lo above, I have llu, .most honour (o draw the - lollowmg lines

1
H

That sir, I have joined the office of the A.G.(A&E) Assam on 07.12.1987, and

- subscquently 1 passed the SOGE departmental exam in the year 2000, and joined on

promotion as Section Officer at Guwahati. in the year 2002 . [ have been placed at the
drposal of the office of the A.G.(A&E), Meghalaya etc. Shillong v1de Admn. Order
No.302 dated 14.02.08 in the sanie capacity and joined in that office on 04.04.2005
with the stipulation to repatriate to my mother office on completion of 18 months
tenure. Bul sir, in the meantime my bad luck struck and given me a (hundu bold to
learn that despite of my option for permanent allocation to my mothcr office T have

been allocated Lo the office of the Sr. DAG (A&E), Nagaland, Kohima, vide circular

- No 3620 dtd. 31.07.2006, a oflice which is alien to me in all respect'on deputation

basis.

This office order given me immense wound and causing sleepless night of my

whole family consisting of two minor school going children and ailing wife who has

undergone a major operation at Kolkata in September,2005.

t

That sir, it is ncedless to mention that the present office order would uproot

- me [rom my base and | would loose everything , my identity of birth place , relatives

o)
4 ¢

and cven my own family who has since been residing in office quarter complex and
they are not in a position to shill (o a place like Kohima due medical reason, as my
wile is under cotistant medication and suptrvision of medical expert inGuwahati and

ber life cannot be put in jeopardize due to this dislocation and arising out of this

m\

(Lo ,\,CC( .



~present transter order which ultimately scems to separate me from my fahily and the
) . V it

' ' g

hRY

nearest and dearest."f

That sn xt }s m,cdlcss to mention lhal present juncture put me hdcn such a
~ precarious pomuon lhal | am under the g greatest dilemma 1o choose bdwu,n imy family
~ homestead, my rclanvcs and earning bxead and buucl But amidst all odd fthere seems
a rays of hope on- lcmmmD lhal your honow‘lms callcd upon ot,putdtlon from this
olfw to run the OIIlLL of the 81 DAG (A&L) Nagaland Kohima wlmh is no\w .
bccmnw dL[lLll oflnu, and undu the cnlmal umnnslanws I find no olhu iway than to
play your bcnevolcnl authority to have me llanslu to my palenl office, lhe moment,
some body from the earlier Nagaland office v‘{lll,go on deputation basm_;to man that
particular office. "

Your kind sympalhcuc and Idvoumble action in this 1cg,oud w1ll help me (o

save my family und my exislence, which is at the verge of collapse.

M\

7 o] €ar

(Ramonmoy lmllach.uju,)
Assll. Au,ounle Officer
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